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IN THE CENTRAL ADMINISTRATIVE TRIBﬁNAL : HYDERABAD BENCH

AT HYDERABAD

— ——

0.A. No. 720/94. . Dt. of Decision : 28.6.94.

-

Mr. I. Sanker Pracad -+ Applicant.

Vg

1. The Postmastar - General,
Vijayawzda Region,
Vijayaviggs - 2.

™D
a

The Chisf Postmaster-General,
A.P., Circle, abids, Hyderabad-1, »» Respondente,

Couns=l for the Applicant : Mr, Krishmna Devan

Counsel £or the Respondents : Mr, N.R.Devaraj, Sr.CGSC.

CORAM:

\

THE HON'BLE SHRI JUSTICE V.NEELADRI RAO : VICE CHAIRMAN

THE HON'SBLE SHRI A,B. GORTHI : MEMBER (ADMN.)




0.A.N0.720/94.

JUDGMENT Dt: 28B.6.94

(AS PER HON'BLE SHRI JUSTICE V.NEELADRI RAO, VICE CHAIRMAN)

Heard Shri Krishna Devan, learned counsel for
the applicant and Shri N.R,Devaraj, learned standing

counsel for the respondents,

2, The applicant who 1s working as Postal Assistantcsﬁg?
in the Head Post Office at Gudivada was transferred to
Bapatla after he completed the tenure period of four
years in Gudivada. Be fore that order was passed, the
applicant made a recuest to transfer him either aﬁrﬂb
Vijayawada where his wife is working in the Postal

v o fuler v
Department, or Guntur‘éhll the employees in the Postal
ﬁeoartment are being requested to give preference in

b Ak esto I,

regard to the placegthat may %e:eheseﬂ=by«%hem when
it is necessary to transfer them on completion of tenure
period at a particular place and accordingly the appli-
cant also made the request). As Bapatla 1is far., away
from Vijavawada, the applicant and the oﬂe who is ...
posted at Tenali made raquesty for mutu&gl transfer .,
But the said request for mutual transfer was not acce- .
pted,and one who is posted aéi?udivada was transferred
to Bapatla and the applicant was retained at Gudivada

=Y
as higrrecuest for retention at Gudivada till his

representation for transfer to Vijayswada is disposed of.

3. It is now represented for the respondents that

as xk= it is not now possible to post the applicant in
or . [N W.IVF P
Vijayawada@fMangalagiri or CGuntur’; or places preferred

prd

contd. ...
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ka&%&ﬂy he is rétained at Gudivada and his: case for

transfer would be considered along with the request$
for others in all the vacancies that may arise in

Vijayawada and around.

4. This is not a case where violation of any
statutory rules had arisen nor the applicant attribu-
ted any malafides to FMG, the competent authority who

ordered transferf.

5. Thus, there are no circumstances WHXEAR to
warrant interference with the impugned order whereby
the applicant is retained at Gudivada for the time
veing. We hope that the lst respondent will naturally
consider the reguest of the applicant keeping in view
the similar reguests from other employees for transfer
to any of the places referred to by the applicant or
any place around Vijayawada, as and when vacancy

arises.

-

. 6, The OA is ordered accordingly at the admission

stage. No costsf\

4 3 WM\-‘-—-\
(A.B.GORTHI) : (V. NEELADRI RAO)
MEMBER (ADMN., ) VICE CHAIRMAN

DATED: 28th June, 1994.
Open court dictation.
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